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(2025) 02 MEG CK 0983

In the Meghalaya High Court

Case No : Miscellaneous Case (Writ Petition C) No. 21 Of 2025 In Writ Petition 
(C) No. 477 Of 2024

Managing Committee, Rajabala Higher Secondary School & 2 
Ors.

APPELLANT

Vs

Tomser Ali & 3 Ors. RESPONDENT

Date of Decision : 19-02-2025

Acts Referred:

Citation : (2025) 02 MEG CK 0983

Hon'ble Judges : H. S. Thangkhiew, J

Bench : Single Bench

Advocate : Dr. N. Mozika, M.L. Nongpiur, S. Thapa, N. D. Chullai, R. Colney

Judgement

H. S. Thangkhiew, J

This is an application for modification/alteration/vacating the interim order dated
17.12.2024 passed by this Court in WP(C) No. 477 of 2024.

Mr. S. Thapa, learned counsel for the respondent/Opposite Party (Petitioner in
the main case) prays that he may be allowed two weeks’ time to file a reply to
the application.

Prayer is allowed.

Mr. N.D. Chullai, learned AAG has also reiterated his submissions with regard to
challenge of the locus of the petitioner. The same shall also be looked into on the
next date.

List this matter on 3rd March, 2025.
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